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“m_ﬂ-lrym igh Court,

To

Al the District and Sessions Jugdge,
in the States of Punjab, Haryana and U.T. Chandigarh.

Subject:  Capturing/ entering of Asdhar Number while filing the cases in this Court
E uﬂrw&nh“ﬂMﬂmmhMMﬂw.mmnaand

I am directed to refer you on the subject cited above and to inform you

tnat the matier was placed before Hon'ble Executive Committee of this Court in its

- meeting neid on 17.07.2017 and Hon'ble Commitiee nas been pleased to pass the
following orders (operative par):-

“Directions be asued to all the Distric! and
Sessions Judges in the States of Punjab, Haryana
and U.T. Chandigarh for direciing the officials
concerned 1o start capturing! entering the Aadhar
Number of the parties while entaring the casos in
CiS 2.0. The members of the Bar may be requested
to provide the Aadhaar number For the alorosald

purpose.”

This is for your information and NeCessany oclion,

Yours Faithfully,
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